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CENTRAL ADPINISTRATIVE TRISUNAL PRINCIP AL SENCH

0,8.No, 576/97 | x |
New Delhi: this the ¥ Dacemher,1897.

HON*BLE MR.S. R.ADIGE, VICE CHAIRMaN(A).
HON'BLE MRS, LAKSHTI SummINATHAN,MEMBER(D)

Shrl P Cogup ta’
s/o. Shm Lachman Dassy

Ao KP=43, Maurya Enclave, Pitampura,
New Delhi = 110 034. ] ee v ﬂppliCSnto
(By Adwcates Shri 8,.S.Charya ).

' Yersus

1. The Dirsctor of Mucation,
" Office of the Dirsctorate of Educatieon,
215~16, 0ld Secretariat,

Delhi- 54,

.2. The. Secretary (Education),

NCT of 0elhi,
5, Shem Nath Marg, Delhi = 54,

3. National Cepital Terpitory of Delhi,

5, Sham Nath Marg, Delhi =54 :
through its hief Sascratary eess Respondents,

(By adwcates Shri S, K.Gupta )

 3UGMET |
HON 'BLE M R. S. R ADIGE VICE CHATAAN (A),

ppplica'\t is aggrisvsd by "denial of his
promotlon as VJ.CS Prinecipal while persons
allegadly Jum.or to him have baen promotad vide

orders dated 13.4.92 snd 13.9.96,

2.  No reply have besen filed by respondents

despits sewveral opportunities giwven to them.

3. ' We have heard shri Charya for gpplicant
and Shri Cupta for respondents,
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4. Appen‘de‘d to the QA is a copy vf Memo
dated 27.5.92 (annexure-p4) issued from Ote, of
Education ,( Wigilance Branch) asking him to
stata whether he or any member of his family is
working as a Property Dealer in the name eand
style of "™anglam Propesrties®. Dopy of
applicant's reply dated 96492 ( AMnexu ro=A5)
is aleo on record denying any connection.

Shri Oharya states that he has heard nothing
f‘ur’ﬁher in the mattevxf‘, but respondents haws

f11aqally ehd arbitrarily denisd his clisnt®s

p romo tione

i foplicant also states that respondents

have released a seniority list of Vice Principals
(Annexura-P-z) in which applicant's nams finds
mention at Sl.No,535 with seniority of 592.
Applicant contands that»in fprily,1992 raspondenﬁs
promoted incumbents from Sls No.536 to 734,

ghils ommiting him al though his position was

at 5l.No.535,

6 These avements remain unchallengsd in

absencs of any reply filed by respondentse

7. W also note that gpplicant had
representad to respondents regarding his grievance

on 18,12,96 (Annexurs=pP3) which Shri Charya statss

rem ained unreplied to.

: In 80 far as gzpplicant's claim for
promotion from 1992 is concerned, we note that

this 0a was filed in 1997 =nd hence that claim

/-
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is barred by ‘limitatipn, but in so far a8
applicant's claim for promotion from the daote

his juniors were promoted in 1996 uwith consequantia
benef‘:its is mncemald sy we direct respondents

to consider the same in sccordance with rules

‘and instructions, subject to spplicant being

fully sligible for the sane both as regQards

educational and expsrie_ncf?’qualif‘ication as well

as from the vigilance angle and pass a detailed ,
spaeaking and reasonesd orda:-under intimation to
him within 3months f rom the date of receipt of

a copy of this order. No costs,

T /«
( MRS, LAKSHMT SyamINATHAN ) Se R.qo
MEMBER(D) \IICE DMIR"MN(A)
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